
Misc (Crl\ Bail Case No 3z[5of 2022

(Present: N. Goswami, Addl. Sessions Judge (FfC), Sonitpur, Tezpur.)

28-07-2022

This is a petition filed u/s 438 of CrPC, with prayer to

release accused Md Sadikul Islam, Md Alkas Ali, Mustt Afiya Khatun,

Md Monin Ali and Mustt Fatema Khatun on bail in the event of their

arrest in connection with Tezpur PS Case No. 715115 u/s 9/10 of

Prohibition of child Marriage act, 2006..

The called for case diary has been received.

I have heard the learned Counsel for the accused and

also the learned Addl PP for the State.

The facts of the case, in brief, are that on 09-06-2022

an FIR was lodged by the District Child Protection Officer cum Child

Marriage Prohibition Officer, Sonitpur, Tezpur at Borghat Police Out

Post stating therein that they had received an information that a

child marriage took place in the house of Sadikul Islam. It is also

mentioned that initially information was received from the child

welfare Committee, Sonitpur, Tezpur. Based on that FIR, Tezpur PS

case No.71 5122 was registered.

The victim of this case was Momina Khatun and record

reveals that her age is 17 years. As per the Prohibition of Child

,' Marriage Act,2006 a child means a person who has not completed

18 years of age, in the case of a female. In the present case, the

victim is in the verge of attaining majority and her statement reveals

that she was in love with the accused Sadikul Islam and she

voluntarily eloped with him. When her parents came to know aboLlt

this, they solemnized her marriage with Sadikul Islam. The record

also reveals that investigation of this case is nearing completion and

the custodial interrogation of the accused persons may not be

required. The offences allegedly committed by the accused persons

are punishable u/s 9/10 of the Prohibition of Child Marriage Act,

2006 and it entails a maximum punishment for two years.

Considering all these aspects of the matter including

the elopement of the child with the accused, her age and nature

/fi ---t and gravity of the offence; it is hereby ordered that the accused
\__---'



persons namely Md Sadikul Islam, Md Alkas Ali, Mustt Afiya Khatun,

Md Monin Ali and Mustt Fatema Khatun shall be released on bail of

Rs.20,000/- each with two sureties of the like amount to the

satisfaction of investigating officer in the event of their arrest

subject however to the conditions that :

i) the accused persons shall make themselves

available for interrogation by police as and when

required;

ii) the accused shall not make any inducement,

threat or promise to any person acquainted with

the facts of this case so as to dissuade him from

disclosing such fact to the Court.

Return the case diary in sealed envelope.

Inform the IO accordingly.

With this order, this Misc case is disposed of.

Addl Sessions Judge(FTC),
Sonitpur, Tezpur


